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BUSINESS OF THE HOUSE
file  Minister of Parliamentary 

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rite to 
announce that Government Business 
for the week commencing Monday, 
the 2nd March will consist of:—

(1) Further discussion of the 
Bailway Budget;

(2) Discussion and voting of 
Demands for Grants (Railways) 
for 1959*60;

(3) Discussion and voting of 
Supplementary Demands for 
Grants (Railways) for 1958-59;

(4) Consideration and passing 
of the following Bills:—

(i) Chartered Accountants 
(Amendment) Bill, as passed 
by Rajya Sabha; and

(ii) Indian Electricity 
(Amendment) Bill, as reported 
by the Jomt Committee.
(5) Discussion on the agree­

ment entered into by the Govern­
ment of India with Messrs. Merck 
and Co. of Rahway, New Jersey, 
for the manufacture of Streptomy­
cin and Dihydrostreptomycin at 
the Hindustan Antibiotics (Pri­
vate) Ltd., on a motion to be 
moved by Shri S. V. Parulekar 
and others on 5th March, at 4 
r.sc.

As Members are already aware, 
general discussion of General Budget 
is scheduled to commence on the 0th 
Mknh.

Shri EL ML B uerjce (Kanpur): 
Sir, Members of this House am
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anxious to have a discussion on the 
Chinakuri coal mine disaster. A re* 
port has been submitted. Even next 
week we are not having any time.

Mr. Speaker: The week after next, 
we shall see.

Shri Satym Narayan Sinha: We have
consulted the Minister concerned and 
he wants some time. Therefore, I do 
not think it may be held next week. 
We may have it sometime before the 
House disperses.

Mr. Speaker: I will allow one such 
discussion every week. Therefore, let 
H be the week after next. Meanwhile 
the hon. Minister may study it

12.09 hrs.
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"When a member rises to speak 
his name shall be called by the 
Speaker, If more members than 
one rise at the same time, the 
member whose name is so called 
shall be entitled to speak."
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